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SHRI PRANA 3 KUMAR MUKHER-
JEE: I do agre with Mr. Kulkarni
that we must 'ave a balanceg policy
in which the i teresty of various sec-
tors are protect- g and serious distor-
tions in the ecor omy do not take place.
And, in fact, thi; is our effort, and we
try to do so. Twat is why I mentioned
that the scheme was extended ang the
performance of he scheme will be re-
viewed and ove - the periog of years
distortions whici: have taken place will
have to be rec'ifizdd. The job of the
public sector .gencies or cooperative
agencies is not  us. to earn commission
but to ensure tb at growers qo not have
to sell their products at throw-away
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prices ang at the same time the con--
suming unitg get raw materials supply
steadily, At the proper time we will
review ang take stock of the situation.

In regard to the other points which
he has mentioned, they only sirengtihen
my argument and I am not going to.
make any comment on it.

Sir, in regard to the points which
Mr. Yadav has .mentioned, there is a
consumer preference for the man-made
fibres. But still in our textile policy
we want to see that cotton playg a
most dominant rele, That is why you
are finding that we are, by ang large,
consuming about 76 to 78 lakh bales of
cotton every year in that sector and
we are restricting the import of man-
made fibre, But the point made by
him about the man-made fibre in this
country will also be taken care of. But,
at the same time, we shall have to
keep in mind that if a consumer finds
that man-made fabric becomeg cheaper
and durable, naturally he will have an
option for it. So we have to keep the
argument on this side also in mind.

In regarg fo the representations of
growers in the Agricultural Prices
Commission, this subject has been dis-
cussed a number of times, and if the
hon. Member wants, he can give his
suggestion to the Agricultural Minis-
try.

STATEMENT BY MINISTER

Recognition of Law Commission

MR. DEPUTY CHAIRMAN: Special
Mentions will be taken up after lunch.
Now therc are two statements State-
ment by Minister.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Sir, honourable
Members have from: time to time made
enquiries about the working of the
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[Shri P. Shiv Shankar]

Law Commission and ity reconstitu-
tion, Governmeat shares their an-
xiety that the Law Commission should
be an effective instrument of law re-
form and improvement in judicial ad-
ministration.

2, With this end in view, the Govern-
ment have reconstituteq the Law Com-
mission consisting of the following
Members.

2.1 Shri K. K. Mathew, retireq Judge
of the Supreme Court has consented to
be the Chairman of the Commission.

2.2. The following have agreed to
‘serve as Members:

(1) Shhri Nasirullah Beg, refired
Chief Justice, Allahabad High Court;
ang

(2) Shri J. P. Chaturvedi, retired
Judge, Allahabad High Court. . . _ .

2.3. Shri V. V., Vaze hag been ap-
pointeg as Member-Secretary of the
Law Commission. - - -

3. In arder to enable the Commission
‘to deal effectively with  specialised
problems, whenever necessary, one or
more part-time Members woulg also be
appointeq to the Commission depend-
ing upon the nature of the topic which
hag been taken up by the Commission
for its consideration. , ‘

4. The Commission woulg start func-
tioning with effect from 14th Decem-
ber, 1981,

5. The terms of reference of the
Commission have also been amplified
by making it one of the functions of
the Commission to recommend to the
Government measures for bringing the
statute book up-to-date by repealing
obsolete laws and enactments or parts
thereof which have outliveq their uti-
‘lity,
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6 .I am separately placing ¢1 the
Table of the House a copy of the terms
of reference of the re-constituten Law
Commission,

Terms of Reference of Law Commis-
sion to be re-constituted from 14.12.1981
to 13.12.1984,

(1) To keep under review the system
of judicial administration to ensure
that it ig responsive to the reasonable
demandg of the timeg ang in particular
to secure—

(a) elimination of
clearance of arrears and reduction
in costs so as to secure quick and
economical disposa] of caseg without
affecting the cardinal principle that
decisions shoulg pe just and fair.

delays, speedy

(b) Simplification of procedure to
reduce and eliminate technicalities
ang devices for delay so that it ope-
rates not as end in itself hut =5 @
meang of achieving justice.

of standards of
the administra-

(¢) improvement
all concerneq with
tion of justice.

(2) To examine the existing laws in
the light of Directive Principles of
State Policy and to suggest ways of
improvement and reform ang also to
suggest such legislation as might be
necessary to implement the Directive
Principles ang to attain the objectives
set out in the preamble to the Consti-
tution.

(3) To revise the Central Acts of
general importance so as to simplify
them and to remove anomalies, ambi-
guities and inequities,

(4) To recommeng to the Govern-
ment measure for bringing the statute
book up-to-date by repealing absolete
lawg ang enactments or parts thereof
which have outliveq their utility.

(5) To consider ang to convey to the
Government its views on any other
subject relating to law and judicial ad-
ministration that may be referre¢ to it.
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SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I would jike the hon. Law
Minister to place in the House itself
for g very detaileq discussion the real
Termg of Reference so that it may be
easy for the Law Commission to res-
pond to the needs of the time.

SHRI P. SHIV SHANKAR: Sir, in
answer to certain clarifications which
have been sought, I can only explain
that go far as the terms of reference
are concerned, one of the terms of re-
ference which has been inserteq is to
examine the existing laws in the light
of Directive Principles of State Policy
ang-to suggest ways of improvement
and reform ang also tp suggest such
legislation as might be necessary to
implement the Directive Principles and
to attain the objectives set out in the
preamble to the Constitution. When I
say 'with reference to the Preamble to
the Constitution ang the Directive
Principleg ang the laws to conform
thereto, it takes care to a great extent
the socialistic policies also, This is so
far as my friend, Mr. Jha’s clarifica-
tion ig concerned.

On the clarifications sought by Mr.
Yadav, the first question which he

askeg me is the caste composition.
(Interruptions)
SHRI NARASINGHA PRASAD

NANDA (Orissa): There is no neeq to
mention about the castes.
(Interruptions)

MR. DEPUTY CHAIRMAN: Sche-
duled Castes and the Backward Classes
shoulg be included, That ig the de-
mang of the Member.

SHRI P, SHIV SHANKAR: When I
sald composition, I wanted to explain
with reference to the question that
wag asked: Mr, Nanda should have ob-
jected at the time when Mr. Yadav put
the question.

Sir, he was particularly concerned
about some Harijan Members or the
Tribals. 1 woulg very much love if
some gooq nameg are passed on to me
for consideration,

{(Interruptions)
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St areet MgA faww (Few w_w) ¢
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SHRI P. SHIV SHANKAR: I may as-
sure the hon. Members that if need
arises we woulg expand the Law Com-
mission. In fact he has also put me
the question with reference to the Jud-
ges appointed in his High Court. I say,.
in his High Court, Sir, I have written
letters ang I have said in this House-
and outside. Though, of course, there
had been some criticism about that, I
have written that it should not be
difficult for the Chief Justices and
State authorities, namely the Chief
Ministers ang the Governors to pick
out in every High Court persons be-
longing to minority communities an
backward classes particularly belong-
ing to the Scheduleq Castes ang the
Scheduleq Tribes. (Interruptions),
Some reaction from certain Chiet Jus-
tices hag been a litfle unhappy but
notwithstanding that I assure this
House that on my part I woulg not.
leave any stone unturneq to see that
these classes are represented ang I
woulg very much welcome if the hon.
Members—this may be g title out of
the way, but I would certainly make
this request—may be pleased to bring
certain proper persons to the notice of
the State authorities from whom I am
asking the recommendations, and
they can in fit cases pass on to me also
those names, I will consider those cases.

ANNOUNCEMENT RE. GOVERNMENT
BUSINESS FOR THE WEEK COM-
MENCING 7TH DEC, 1981

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-’
MENTARY AFFAIRS (SHRI SITA.
RAM KESRI): With your permission,
Sir, T rise to announce that Gavern-
ment Business in this House during
the week commencing 7th Decem-
ber, 1981, will consist of:—

(1) Further consideration and pas-
sing of the Anti-Apartheid
(United Nations Convention) .



